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O.rt.i^lo.250 of 1990.

A .I .T h o m as ..,..................................... /^plicant.

Versus

Union of India a. others......... Respondents.

Hon'ble i.^r,Justice L;.C.3riV3StavagV.G.

Ilon^ble K.Obawa.A...>.

(By wOQ*ble .Justice U.C*Srivostava«V,G.)

The Cy.’licant, :hj entered the :;j.litary

Engineer Services js Lo .or division Clerk after

inter vening . ro;aotions ..-hich he also got by passing

the departnantal exooiination, ,;as opted for promotior

in the Office Superintendent Cadre and he became

fuJjfledge aenber of Office Superinten:Jent Cadre.

In the All India seniority of Stenogr,^.>hers'list,

the ncT.s of Lhe applicant vios shov;n at S,I\b.56.

The Departmental promotion' Co.ainittee selected the

applicant and proraoted him to the post of Office

Superintendent G dre II and his name .rs shown at

S.Mo.18. Subsajuent^-Y 3 person v/ho is junior to the

applicant^ was proroated to the post of Office

Superintendent Grdde I from the post of Office

Superintendent Grade-II 3nd the name of the applicant

v/as by-passed, ./hen the applicant contacted the

authority concerned, he ,/as told that the notional

seniority h.is been riven to che persons junior to

the applicant and !3S such they were promoted. The

name of such juniors h:ve pIso been given by ^he

applicant. After exhausting departmental remedy, the

applicant filed representation against the same 
*\;t'; rity concerned 

before the/iyrny Headquarter .vhich ,/as also disr.issed.

T’ueteafterj the rpplicant jpproached this tribunal

making the grievance of non-consideration of his

case and promotion to the juniors end in this



L-

connsction, a reference has been made to the 

decided fcy :he Central Administrative Tribuna 

Bench. Th.e applicant has prayed that a direct 

issued to the respondents to promote him vo 

higher post of /administrative Officer Grade-i 

give ell the service benefits to him from thf 

v;hich the ..ersons junior to him were promotec

direction be also issued to the respondents ^
i

the conplicnce of the judgment dated 5,12*86, 

by the Central Administrative TribunaljMadra  ̂

the other orders including rejection of his - 

-tion be -iso quashed,

2, The respondents have resisted the cl

of the applicant and justified -iheir action 

that a notional seniority v;as given to the p 

v/ho weile juniors and consequently, they hea 

to the applicant, that is /̂hy they were proc 

to the higher gr,^de. The iladras Tribunal dii 

the department not to fix interse seniority 

bcsis of notional promotion and further dirs
I

the department to fix the seniority of the 

taking into account the period of their off 

on th^ post of Office Superintendent 3rade . 

adhoc Ib-sis. In this case, discrimination h 

done io the applicant and a favour has alsc 

to th# respondents. Accordingly® this appli 

is aljov/ed to the extent that on the basis 

notional seniority, -./hich v/as not rightly t
I

to the juniors, L'le applicant cannot bs paf 

It is; also directed that o review D .P .C , si 

consider the ccse of the applicant and shaJ

fm  the dii, Ids juniors hm  ken

'" " m il
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Let it be done ;lthin a period of three months from 

the date of communication of this order. No order 

as to costs.
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